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not know how it escaped his notice. 
I don’t think I have to say anything 
more.

MR. CHAIRMAN:  Mr. Shamanna,
are you going to  withdraw your 
amendment, or do you want to press 
it?

SHRI T. R. SHAMANNA:  Let it
be withdrawn,  i do not press it.

MR. CHAIRMAN:  Is it the pleasure
of the House that  the  amendment 
moved by Shri Shamanna be with
drawn?

Amendment No. 1 was, by leave, with
drawn.

MR. CHAIRMAN: For clause 2, Mr. 
Banatwalla has given an amendment. 
But he is not here.  The question is:

“That clause 2 stand part of the 
Bill.”

The motion was adopted.

Clause 2 was added to the Bill.

Clause 3 was added to the Bill.

Clause 4 was added to the Bill.

Clause 5 was added to the Bill.

Clause 1, Enacting Formula and the 
Title were added to the Bill.

MR.  CHAIRMAN:  Now  the
Minister.

SHRi A. p. SHARMA.  Sir, I beg 
to move:

‘That the Bill be passed//

MR. CHAIRMAN:  The question is:

‘That the Bill be passed/*

The motion was adopted.
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RE. ADJOURNMENT SINE DIE OF 
LOK SABHA ON AUGUST 12, 1980

I>R.  FAROOQ  ABDULLAH  (Sri
nagar): Sir. the House has been called 
again for the 14th.  I hope Govern
ment would not mind, because the 
business has proba&ly been completed. 
If there is still a" little more business 
to be completed. 1 would request that 
tomorrow, we don’t have the lunch- 
break,  but  the  Houso adjourns 

tomorrow and does not meet again on 
the  14th—if Government does not 
object to my requesting for this.

THE MINISTER OF PARLIAMEN
TARY AFFAIRS  (SHRi  BHISHMA 
NARAIN SINGHS:  If the House is
agreeable, I will cooperato with every
body.

DR. KARAN SINGH (Udhampur): 
Will it adjourn tomorrow then?

SHRI BHISHMA NARAIN SINGH: 
It will adjourn sine die.  If it has to
adjourn tomorrow,  it  wilJ adjourn
sine die.
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PROF.  N. G. RANGA  (Guntur): 
How can the House be taken in that 
light manner?  We  have so much 
work to be done; neither the Govern
ment nor the Opposition can be so 
lighthearted as to siniply say that. 
We have so many  festivals, * other 
religious festivals; they are all  im
portant.  If  they  want  they can 
adjourn certainly for one day. It does 
not mean that just because they have 
got to adjourn for the sake of one 
particular religious festival, the House 
should be adjourned sine die. That is 
not  proper.  We  may  adjourn 
tomorrow but the day after we must 
assemble here.

*TRT*Tffc  At some places it

seems on the 14th people are celebrat
ing Id.... (Interruptions)
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SHRIMATI GEETA  MUKHEPJEE 
(Panskura):  What is the decision?

MR. CHAIRMAN:  Tomorrow the
House will adjourn sine die. Tomorrow 
we are meeting.  We now take up 
the next item of business.

Re. Adj. sine die SRAVANA 20, 1902 (SAKA)  of Lok Sabha on

18-8-1980


